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IN IHE CENTRAL ADNMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

AT HYDERABAD

0.ANo.144 OF 1997, DATE OF ORDER:29-P-1998,
detween:
P.Chandrasena Chary. | «» Applicent

and ' .;

1. The Superintendent of fost Officas,
Hanamkonda Uivision, Hanamkonda.

2. The Fost Master General, Hyderahad
Region, Hyderabad.

3. The Chisf Post Master General,
Andhra Circle, Hydsrabad.

4, The Director General, Oepartment
of Fosts, New Delhi.

.. Respondents

COUNSEL FOR THE APPLICANT :: Mr.K.Venkataswara|Rao
COUNSEL FOR THE RESPONDENTS: Mr.V.Bhimanna
THE HOW'BLE SRI H.mi-mmn:lnm,msmasa(ﬁomu)

| A HD

THE HON'S8LE SRI B.5.JAI PARAMESHWAR,MEMBER (JUDL)

: DRDER:

ORAL OROER (AS PER HUN'BLE SRI B.S5.JAI PARAME SHUAR,MEMEER(J) )

Heard Mr;K.Venkateshuara‘ﬂaa, the learnad|Counsel
for the Applicant and none for the Respondents.Ne Counter

[Aerer

has been filed in this 0O0A.
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2. The applicant herein is aggreived by the Mg
No;PMG(H)/nc/FP/pc, dated:28-8~1996 read with Lr.
B7-3/36, dated:30-8-159¢ issusd by ths Respondent
in not fixing the pay of the applicant in the sca
pay of Rs.260-480/- in the cadre of Postal Claerk i
accordance with 0.M.No.F.6(a)-E.111/63, dated:11-

3. In the OA No.612 of 1996, dated:10-6-1556,
directions were given to the respondents to consi
representation dated:2-9~1935 in acww rdance with

keeping in view the above Circular instructions g

mo

Na.

s 1 and 2
le of

n.

4-1963.

certain
der his
law

nd the

Judgment in 0A,No.395 of 1995, decided on 20-5-1995 and o

take a final decision if required in conzultaticon

with

Respondent No.4 within a period of two months from 10-6-96.

4, In compliance with the dirsctions as given kbove,

the Respondents by Proceedings No.PMG{H)/AC/FP/PC
28-8-1996(Annexura.A-1, page.9 to the 0A) fixed

of the apnlicant.

S. The raespondents in their reply as well as i
imougned Letter dated:28-8-1996 have given the de

of method adopted by them in fixing his pay.

6. The applicant has not filed any statement i

, dated:

e pay

n the

tails

n the

DA showing as to how the calculatien should be maEa to
m

fix his pay. Mere wverbal assartion that the Judg
in OA.No.612 of 1996 is net followsd, cannot be a
unless the applicant gives his own wversion of the

for fixing his pay.

6. In vieuw of tha above, the applicant may nou
a detailed calculatiﬂn'shaetlto the Respondent-au
in regard to the method of fixing his pay as dire
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the sarlier OA, He shoyuld also compare his Chalrt with

that eof ths Chart given by the Respondent-authoritiss

in fPixation of his Pay. The respondent-autharities on

receipt of that representation indicating the method

of fixation aof Pay as adverted to by the applicant

comparing the same with that of the fixation made by

the respandents, should sxamine the same fully ﬁn

d

reply him suitabl} in this connection. The respard ents

may also give a personal hearing to the applicanit

he desires so,

The above direction should be complied with

Respondent No,3.
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7. Mith the above directian, tha 0A is disposed.oP.

No costs,
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Dated:this the 29th day of September, 1398 ‘@A‘

Uictated tc stenoc in the Open Court
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- §A2144/97

Capy tn:-'
1i The Superintednent ef Post Offices, Henamkenda Divisisa,
Hanamkonda, ) _
2+ Tha Peat Master General, Hyderébad Region, Hyderabed.
3% The Chiaef Pest Master Gensral, Andhra Circle, Hydarabad%
4y Tha Dlrector Géneral, Department of Pests, New Dalhi.
'5% One copy to Meh K¥yenkateswara Rao, Adwocate, CAT., Hyﬂ%
6. One cepy. to MrF ViBhimanna, Add1ECGSC., CATs, Hydd
77 Onae capy te HBSJP M(3), CAT., Hyds
8y One cepy to UGRY(R), CAT., Hyde
9% One dupliéaté bopy;‘
err
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